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Sonar, Dr. A. G. 
Sonavane, Shri 
Suoiarsanam, Shri M. 
Supakar, Shri Sradbakar 
Surendra Pal Singh, Shri 
Sursingh, Shri 
Swaran Singh, Shri 

Tarodekar, Shri V. B. 
Tripalhi, Shri K. D. 
Venkatasubbaiah, Shri P. 
Venkalswamy, Sbri G. 
Virbbadra Singh, Shri 
Vyas, Shei Ramesh Cbandra 
Yadav, Shri Cbandra Ieet 

MR. DEPUTY·SPEAKER: The result Now we take up the Private Members' 
of the division is as follows: Business. 

Ayes 97; Noes 199. 

The mol ion was negatjved. 
15.25 HRS. 

COMMfITEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

THIRTEENTH REpORT 

MR. DEPUTY·SPEAKER: We will naw 
taxe up Private Members' Business. 

DR. KARNI SINGH (Bikaner) : Sir. on 
a P'Oint of clarification. May I know wbe· 
ther 2t hours will be allotted to Private 
Members' Business today? 

MR. DEPUTY·SPEAKER: Let us see. 
[SHRl G. S. DHILLON in the Chair] 
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MR. CHAIRMAN: The question is: 
"That this House agrees with the Thir· 

teenth Report of tbe Committee on Pri· 
vate Members' Bills and Resolutions pre_ 
sented 10 the House on the 15th Novem· 
ber. 1967." 

The motion was adopted. 

DR. JeARNI SINGH: Sir, on a point of 
clarification. May I know whether the full 
2 t hours will be allowed for Private Mam.· 
bers' Business or the one hour that has 
been taken now will be deducted. I say 
that it should not be deducted. 

MR. CHAIRMAN: At 5 O'Clock we 
have to take up a motion about cyclone in 
Orissa. After that is over, whatever time 
is left will be given to this motioll. 

Mr. Inder J. Malhotra is absent. 
Dr. Mailreyee Basu. 

15.29 Has. 
CONSTITUTION (AMENDMENT) BILL· 

(Amendment of Ei/?hth Schedule) 
DR. MAITREYEE BASU (Darieeling) : 
beg to move for leave to introduce a 

Bill further to amend the Constitution of 
India. 

MR. CHAIRMAN: The question is: 
"That leave be granted to introduce 
a Bill further to amend tbe Constitution 
of India." 

The motion was adopted. 
DR. MAITREYEE BASU: I introduce 

the Bill. 

CONSTITUTION (AMENDMENT) 
BILL* 

(Amendment of Ei/?hth Schedule) 
SHRI SEQUEIRA (Marmagoa) : I beg 

ID move for leave to introduce a Bill fur-
thec to amend the Constitution of India. 

MR. CHAIRMAN: The questions is: 
''That leave be granted to introduced a 

Bill further to e:melld the ConstitutiOil of 
India." 

The motion was adopted. 
SHRI SEQUEIRA: I introduce the Bill. 

SALARIES AND ALLOWANCES OF 
MINISTERS (AMENDMENT) BILL· 

(Substitution of Sections 2,3 etc.) 
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